
CENThAL ADMD1S'rRA11VE TRiBUNAL 
CUTFACK BENCH; CUTFACK 

ORIGINAL APPUCAflON NO 3$ ar 2$1I 
Cutt&k this the 29th 	day of July, 2010 

CORAM: 

THE HON'BLE SHR1 CI.MOHAPXmA, ADM MSfl fiVE MEMBER 

ORDER 

Heerd Sini NY2atra, leerned counsel for the applicait aid Shri 

UMohapatra, learned Senior Standing Counsel, wiio baa been served with a 

copy of the OA., appearing for the Respondents and perused the materials on 

recor& 

it is the case of the applicant that against the punishment order dated 

31.5.2010 imposing penalty of recoveiy of Rs.50,000/- in 10 equal monthly 

instalments from the salay of June, 2010, be has filed appeal on time on 

15.6.2010 to the Director of Postal Services (Respondent No.3). The 

contention of the applicant is that wiuile his appeal was still to be decided by 

the Director of Postal Services, the recovely of Ra50,0001- has already been 

started from the pay bill of June, 2010. He therefore, submits that till the  

disposal of the  appeal no flulberrecovery thiouldbe made. 

Perusal of the records will show that as against the amount of 

Rs.3,000,001- pertaining to some burglazy that had taken place way back on 
ie 

2.8.200 the applicant has been found responsible forjRL50,0001- shich is 

now ordered to be recovered In 10 monthly equal instalments, no basis of such  

recoveiy of Rs.50,0001- out of the total loss sustained by the Government to 

the tune of Rs.3,000,001- is forthcoming from the records available. Be that an 

it may, since the appeal is provided under the statute the sane needs to be 

decided by the Appellate Authority within a reasonable time. As the appeal 

il 

has been filed only on 15.6.2010. at this moment it would be nroner for this 
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~A 
Tribunal not to interfere with the order of puniabinent nor grad the prayer for 

mterim relief The Appellate AUthOrity has to consider all these aspects 

relating to imposition ofpuniahinent as well as the recovery wirith is proposed 

to be made. Hence, it is incumbent on the part of the Appellate Authority 

(Respondent No.3) to consider the appeal and te expeditious decision in the 

matter. Accordingly, Respondent No.3 is directed to consider the appeal and 

pass a reasoned order on the quantum. ofpunishment as well as future recovery 

of the an aunt from the pay bill otthe applicast withina period of sixty days 

from the date of receipt of this order. 

With the above observation and direction, without going into the merit 

of the case, this O.A is disposed of at the stage of acknission. No costs. 

Send a copy of this order along with copy of the O.A to Respondent 

No.3 for compliance and free copies of this order be made over to the learned 

counsel for the paties. 

ADMINISTR 	MEMBER 
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